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COMMITTEE ON PRIVATE MEM-
BERS' BILS AND RESOLUTIONS

TweNTY-FIFTH REPORT

SHRI PABITRA MOHAN FRA-
DHAN (Deogarh): Sir, I beg to move:
“That this House do agree with
the Twenty fifth Report of the Com-
mittee on  Private Members' Biils
and Resolutions presented to the
House on the 28th November, 1078,

MR. CHAIRMAN: The question is:

“That this House dg agree with
the Twenty-fifth Report of the Com-
mittee on Private Members' Bills
and Resolutions pr2s2iled tv  1he
Hous: on the 29th Movember, 175"

The motion was adopted.

15 hrs.

RESOLUTION RE. RECLAMATION

OF BARREN AND FALLOW LAND

FOR DISTRIBUTION TO LANDLESS
PERSONS—Contd.

MR. CHARMAN: Now, we take
up further discussion of the following
Resolution moved by Shri Laxmi Na-
rain Nayek on the 4th August 1970:

“This House is of opinion that
with a view to providing employ-
ment to sbout 7 crore unemployed
persons, reclaiming barren and fal-
low land and increasing food pro-
duction in the country, the Central
‘Government should provide neces-

sary financial assistance to State
Governments and Union territories
Administration to form a Land
Army which may reclaim about 5
crore acres of barren and fallow
land within one year and distritute
it among the landless persons after
providing irrigation [acilities and
other inputs.”
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